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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDER ABAD BENC
AT HYDERABAD -
0A 178/91, Date of QOrder:22-2-91,
Kaki Sudhakar - - ‘k
«se Applicant * -

Va,-

1. The Station Director,
All India Radio Station,
Vijayawada, -

2, The District Employment .
Officer, Vijayawada, '

oooaRespDndantS

- e o .

Counsel for the Applicant

Shri K.Venkateswarlu

Counsel Por the Respondsnts : Shri Naram Bhaskar Rao, Addl.CGSC
Shri D.Panduranga Reddy, spl.
counsel for AP stats.

CORAM:

THE HON'BLE SHRI B.N,JAYASIMHA : VICE-CHAIRMAN
THE HON'BLE SHRI O.SURYA RAG. : MEMBER (JUDICIAL)

(Judgment of the Division Bench delivered by
Hon'ble Shri B.N.Jayasimha, Vige=Chairman)

The applicant herein gtates that the 1st Respon-
dent had notified in the first week of February, 1991
certain vacancies to the émployment Exchange 0ffice,
Vi jayawada for sponsoring candidates for being appointed
as Peon. On coming to know of it, the applicant submitted
an application to the 1st Reapondént for the said post
but the 1st Respandent refused to consider the same
stat-ing that wunless his name is sponsored by the

Employment Exchange, his candidature cannot be considered.
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The applicant states that he already,get registaﬁed his
name with the 2nd respondent vide his registration No.
6266/83, The applicant alleges that the 2nd resﬁondent
sponsored the names of his juniors i.e. the cand%datea

got registerad with the Employment Exchange much‘after

the applicant qot registerad with the Employment | Exchange,
but did not sponsored the applicants name. The applicant
therefore Piled this Original Application seeking a di-
rection to the respondent No.2 to sponsore his name to

the 1st respondent for considering his name for the post

|
PEON.

2 e have heard 5hri K.Venkateswarlu, leérnéd counsel
for the applicant and Shri Naram Bhaskar Rao, learned

\
standing counsel for the 1st Respondent .and Shri O.Pandu

Ranga Reddy, spacial counsel for the A.P.State Government,

both of them taking notice at the admission stage.

-

K The learned counsel for the applicant states
that the selections to these posts will be made s%ortly
and if the applicabt is not considered along uithiothers
eventhough he had registered his name by much earlier
than those persons who have been gponsored by thejemplay-
ment exchange, he will suffer irreparable loss. AHAfter

gonsidering “thesé submissionsd and'on.the basis of.the . =

coNtdeesdess



BES amiaee on hnd

1. The station Director,
All India Radio Station,
vijayawada.

2. The Bistrict Employment Officer, vijayawada.

3. One copy to Mr.K.venkateswarlu, advocate
CAT .Association, Hyd.Bench.

4. One copy to Mr.N.Bhaskar Rao, Addl. CGSC’ CAT.Hyd.
5. One copy to Mr.D.Panduranga Reddy. Spl.Counsel for A.P.State
6. One spare copy.
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averments made, we think that. this csase may be disposed
of with the following directions to the 2nd respondent

viz., the Employment Exchangs Officer, Vijayawada :

i

(i) To sponsor the name of the applicant also

to the employement notification issued in
the first week of Fehruary, 1991 éubject

te the conditions that

(a) the persons who have registered subse-
quent to the applicant have been sponsored
as stated by the gpplicant in this gppli-

cation;

(b)the applicant's name continnues to be
on the live register of the employment

exchange of Vijayauwada; and

(c)the applicant Pulfills the qualifica-

tions and other conditions prescribed by

Respondent Np.1 in his notificatidn.
(ii) In the event of the Employment Excpange Officer
sponsoring the name of the applicént in pursuvance to these
directions, the 1st respondent will consider the applicant
also along with the other candidates sponsored by the employ-

ment exchange.,

4, The application is‘disposed-of with the above

directions. HNo order as to costs.

0;97Mn‘&A444; Cq}—*.'er-7}\0t20

(B.N.JAYASIMHA) (D.SURYA RAD)
Vice<=Chairman Member (3)

Dated: 22nd February, 1991. %Y%W"?]
avl/ Bictated in Cpen Court
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